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From:
Principal District & Sessions Judge T TR
-cum-Spl. Judge (PC Act)(CBI), -
Rouse Avenue Court Complex, :

New Delf 07 AUG 205
To, P e K

The Registrar General,
High Court of Delhi,

New Delhi.
No.MP/MLASs./RACC /Gaz./2025/ 334// B Dated l &>erx
Sub:- Monthly progress report of the Courts setup for trials against sitting and

former Members of Parliament (MPs) and Members of Legislative

Assemblies (MLAs)
Ref:- No0.5384/DHCI/GazI[G-2/2022 dated 28" SEPTEMBER, 2022.

Sir,

With reference to the above mentioned letter, please find enclosed herewith
the monthly progress report of the Courts setup for trials against sitting and former Members
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of JULY,
2025 in the prescribed format from the following Judicial Officers of Rouse Avenue Court
Complex, New Delhi for information.

Sl. No. Name of the [Designation L.P |Instt | Cases Cases Dis |Pendency
Judicial received |transferred as on
Officers by 31.07.2025

transfer
Sh. Dig Vinay ;
: Special Judge
1 Singh (PC Act)(CBI)-09 19 0 0 0 1 18
2  [Sh. Jitendra Special Judge
Singh (PcAct cB)-23 | %% | S 8 4 . ’o
3  [Sh. Vishal Special Judge
Gogne (PC Act)(CBI)-24 2 § A e g A -
4 Sh. Paras Dalal |Addl.Chief
Judicial Magistrate- | 19 1 0 0 0 20
01
5 Ms. Neha Mittal  |Addl.Chief
Judicial Magistrate- | 22 0 0 0 2 20
03
6  (Sh. Vaibhav IAddl.Chief
Chaurasia Uudicial Magistrate- | 20 1 0 0 0 21
04
TOTAL
123 9 2 0 6 128

Yours faithfully,

DELHI HIGH COURT
Gazete 8o

e M

(Kanwal Jegt Arora)

Principal District & SessioRg Judge
-cum-Spl. Judge (PC Act) (CBI)
Rouse Avenue Court Complex
New Delhi
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MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs DIG VINAY SINGH
Special Judge (PC Act) (GBI

REPORT OF THE MONTH OF JULY-2025 (MPs / MLAS Cases)
ri Mo. 512, Fifth floor,
{Letter No. MP/MLAs/RADC/Gaz./2020/E-22388-22393 dated 24" November, 2020} Rg_g;'@‘ A:cc}emm Gietrict Cout,
Name of the Presiding Officer DIG VINAY SINGH A
Designation Special Judge (PC Act) CBI-09 (MPs/MLAs Cases)
Rouse Avenue District Court, New Delhi.
Date since which posted in the court 29.04.2025 (A/N)
Total number of cases pending on the first day of the 19
month
Number of cases disposed/iransferred in the month with detail 01
i.e. conviction, acquittal, discharge, acceptance of closure State Vs. Ravinder, SC — 08/2023
report, etc
Number of cases pending on the last day of the month ' 18
Number of cases instituted in this month Nl

g~ =2

aipLlUage (PG Acy) GEI-09 (MPs/MLAs Cases)
Rouse Avenue District Court, New De 6|a
Special Judge (PC AGH (CBI)
(MPs [ MLAS Caseg)
Rouse Avenue District Coutt,
Mavy Deihi

Prepared by: _ —_— m 0% 991,0
ig Vina
(Al
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SI'| "CNR No. and Cause title

Nature -

Penal

|
utes involved

No. of accused Whether accused is sitting or former MP/MLA-()

11S6 Pate Gt U

\3Datetof.cognizance

proceedings

Note: Order dated 19.09.24 passed by the Hon’ble High Court in Crl. M.C.
No. 4442/2015 (Crl. M.A. 6570/2024 & 7413/2024) and Crl. M.C. No,
4443/2015 (Crl. M.A. 6594/2024 & 6595/2024), CBI sought time to address
arguments on the issues .

No Whether State case, complaint institution H
case or closure repot")t h“"q‘"/ D %'
DLCT110001012019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 10 Former 27.04.12 08.06.2012
13(2) r/w 13(1)(d) of PC Act, 1988 MP
1 CBI
Vs
Ambumani Ramadoss etc.
Date Present Stage | Detail of prosecution witnesses |Statement of|Detail of defence witnesses| Date since (Whether there is any stay of proceedings ordered by superior court, if yes give detail Whether any  |Expected date of disposal
of of the case accused - when matter interim orders are of case
Frami Whether has been existing in the
ng of recorded or posted for matters
Char not final
ges arguments
Witnesses| Witnesses [Witnesses Defence Defence -No- # Disposal within two
cited | dropped |examined witnesses | witnesses Although there is no stay, but the matter cannot progress because of the| -No- years from date of
Gitad eemiined following reason. Vide order dated 07.10.2015 the Id. Predecessor Cour framing of charge.
ordered framing of charges against 5 out of 10 accused while discharging the| Documents of this file
remaining 5. On being challenged by the 5§ accused who were put to charge on g i
i one hand, and by CBI on the other hand qua the discharged accused, vide orde comp fes 0
i dated 29.07.2019 Honble DHC in Cr. MC no. 4442/2015, 5008/2015, approximately 11,000
5005/2015, 5007/2015, 58/2017 & Crl. Rev. no.38/2016, Hon'ble DH pages.
remanded the matter back. On being challenged, vide Judgment dt. 27.07.202
in SLPs, the Hon'ble Supreme Court had remanded the matters back to thq
For| Awaiting 119 N/A No N/A N/A N/A__ |Hon'ble DHC for considering the matters afresh on merits. However, the above
mal [Clarifications judgment has nowhere md!cated that the impugned orderljudgm_ent dt,
h / E9.07.2019 of the Hon'ble High Court has been quashed and set aside only,
i) ua the accused who were discharged by this court in this case and wer
ge | orders or etitioners before the Hon'ble Supreme Court and it was not qua the accused
yet | directions of gainst whom charges were earlier directed to be framed. Hence, som
to bej the Hon'ble ’clarifications on the above aspects & with regard to the effect of the abov
fram High judgment dt. 27.07.2022 are sought by the accused persons in the pending Crl
ed | Court/Arg. Rev. nos. 38/2016 of CBI and other connected petitions i.e. Crl. M.C. Nos,|
On A-1 442/2015, 5003/2015, 5005/2015, 5007/2015, 58/2017 filed by the accused
aoplicati ersons in this case are scheduled for hearing before the Hon'ble High Court on
pplication/ 01.09.2025
further o :




Y S ,
Special Ju8 Xé% A&%‘Wg ) -
(MPs | MLAs Cases)
Rouse Aveiuz District Court,
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High chlh“t?‘b@@%‘lhl in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case The Action plan formulated and the steps |The specific reasons, if any causing delay in

during the month taken for expeditious disposal of the case |disposal of the matter
2017 and Crl. Rev. P. 38/2016 are pending before the Hon'ble
# On Previous date of hearing 16.05.2025:- High Court. Also documents of this file comprises of

approximately 11,000 pages.

1. It was submitted by both the parties that the
petitions before the Hon’ble High Court under nos.
Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015 and
58 of 2017 and Crl. Rev. P. 38/2016 are now listed
on 01.09.2025.

Accordingly matter was adjourned for 20.09.2025.

Lo
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MPs | MLAS Cgses)

B CNR No. and Cause title Nature - Penal statutes involved No. of accused| Whether accused is sitting | Date of\ Daé?1omz‘x§}gg‘gqg?\_lz_ange
Whether State case, complaint or former MP/NMLA institafiogp Avende > .
sl case or closure report Mew Deini
No
DLCT110001072019 CBI-PC Act U/S 120B, 420, 465, 468, 471 IPC 5 Former 22.02.13 25.02.13
13(2) r/w 13(1)(d) of PC Act, 1988 MP (CBI Court Lucknow)
2 CBI
Vs
Dr. Keshav Kumar Aggarwal etc.
Date of Present Detail of prosecution witnesses | Statement of Detail of defence Date since when | Whether there is any stay of proceedings ordered by superior court, if yes | Whether any interim | Expected date of disposal of
FraminStage of accused - witnesses matter has been give detail orders are existing in case
‘g of the case Whether posted for final the matters
Charge| recorded or arguments
S not
Witnesses| Witnesses | Witnesses Defence Defence -No-
cited | dropped | examined W"‘:‘i?esdses ‘:’l:‘;’is::: Although there is no stay, but the matter cannot progress because of th -No-
— following reason. Vide order dated 07.10.2015 the Id. Predecesso - e
Form | Awaitin| 30 N/A N/A No N/A N/A N/A Court ordered framing of charges against 5 out of 10 accused while # Disposal within two
al discharging the remaining 5. On being challenged by the 5 accused years from date of
charg|Clarifica| who were put to charge on one hand, and by CBI on the other hand qua framing of charge.
e yet| tions/ the discharged accused, vide order dated 29.07.2019 Hon'ble DHC in
to be | orders Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 68
frame| or of 2017, Crl. MC 58/2017 & Crl. Rev. no.38 & 25 of 2016, Hon'ble DHC
d |directio remanded the matter back. On being challenged, vide Judgment dt.
f 27.07.2022 in SLPs, the Hon'ble Supreme Court had remanded th
NG % matters back to the Hon'ble DHC for considering the matters afresh ol
the merits. However, the above judgment has nowhere indicated that th
Hon'ble mpugned order/judgment dt. 29.07.2019 of the Hon'ble High Court
High has been quashed and set aside only qua the accused who were
Court/A discharged by this court in this case and were petitioners before the
rg. On tlon'ble Supreme Court and it was not qua the accused against whom
A-1 l harges were earlier directed to be framed. Hence, some clarification
applicati n the above aspects & with regard to the effect of the above judgment|
/ t. 27.07.2022 are sought by the accused persons in the pending Crl
on Rev. nos. 38/2016 of CBI and other connected petitions i.e. Crl. MC no.
further 442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of 2017, Crl,
proceed MC 58/2017 & Crl. Rev. no.38 & 25 of 2016 filed by the accused
ings ersons in this case are scheduled for hearing before the Hon'ble High
Court on 01.09.2025.
Note: Order dated 19.09.24 passed by the Hon’ble High Court in
Crl. M.C. No. 4442/2015 (Crl. M.A. 6570/2024 & 7413/2024) and Crl,
M.C. No. 4443/2015 (Crl. M.A. 6594/2024 & 6595/2024), CBI sought
time to address arguments on the issues .

%
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DIG VINAY SINGH
ial Judge (PC Adt) (CBI0" )
(MPs | MLAS Cases)
Rousa Avenue District Court,

pew Deini
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Courtig%f@Delhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion
vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during |The Action plan formulated and the The specific reasons, if any causing delay in
the month steps taken for expeditious disposal of |disposal of the matter
the case
of 2015, Crl. MC 688 of 2017, Crl. MC 58/2017 &
# On Previous date of hearing 16.05.2025:- Crl. Rev. n0.38 & 25 of 2016 are pending before

the Hon’ble High Court.
1. It was submitted by both the parties that the petitions

before the Hon’ble High Court under nos. Crl. MG no.
4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC
688 of 2017, Crl. MC 58/2017 & Crl. Rev. no.38 & 25 of
2016 are now listed on 01.09.2025.

Accordingly matter was adjourned for 20.09.2025.
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: (MPs [ MLAs Cases)
sl CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date of Wé@i‘ggwﬁ,nu@a@igﬁ@q@i;gp:qe
No Whether State case, sitting or former MP/MLA N Dethi
complaint case or closure ew
report
DLCT11-001856-2019 State Case U/S 120B [PC r/w 420 IPC 19 Sitting 18.10.19 21.10.19
CBI-PC Act Sec. 8 & 13(1)(d) of PC Act MP
3 CBI
Vs
M/S INX Media Pvt. Lid.
(CBI-417/2019)
Date {Present Stage Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings Whether any Expected date of
of witnesses of accused - witnesses when matter ordered by superior court, if yes give interim orders are disposal of case
Frami Whether has been detail existing in the
ng of recorded or posted for final matters
Charg not arguments
es
Witnesse | Witnesse | Witness Defence | Defence
s cited s es witness | witnesses
dropped exaznme es cited | examined
Charg | Since one supplementary| 124 N/A N/A N/A N/A N/A N/A Though there is no express stay, but two of -No- # Disposal within two
e yet|chargesheeet has been| (Main-91 the accused persons have challenged years from date of
to be ﬁ'ed. on 14.05.2025, the| Supp-1- order of this Court dated 26.10.2024, framing of charge.
frame |2dditional 4 accused were|  34) whereby the request of the accused to Documents of this file
d summoned and copies defer the matter till further investigation is comprises of
ordered to be supplied to|  (Few completed was dismissed. In Crl. MC 8992 abprosimately 8000
all the acaused Including| witneses & 8993, vide order dated 17.04.2025, Pp ¢ =
:he earlier accused facing| g gre Hon'ble DHC directed postponing the pages.
ial and  the new|gsommon) hearing of this matter to a date after the
accused. One of the — g 3 Pl ;
aocised had © bB earing in Hon'ble HC, which is now fixed

ordered to be served
again. And the matter is
at the stage of supply of
deficient copies/ URD list.
Case is now listed for
07.08.2025.

on 20.08.2025.

@
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Note:- In terms of order dated 21.12.2023 passed by the Hon'blerdighsCoustief Delhiiin QZ\Z}E(L(Crhm‘)hal) No. 1542/2020 titled “ Court on its own motion

New Deihi

vs. Union of India & Ors.” below mentioned points have been added.

Short Summary of the work done in the case during the month

The Action plan formulated and
the steps taken for expeditious
disposal of the case

The specific reasons, if any
causing delay in disposal of
the matter

# On 04.07.25 :-

1. Matter was adjourned, because the newly chargesheeted 4 accused in the supplementary
chargesheet appeared for the first time and copies were directed to be supplied to them, and copies
of the supplementary chargesheet were also directed to be supplied to the earlier accused persons
already facing trial. A short date for scrutiny was fixed and the matter stood adjourned to 19.07.2025.

# On 19.07.25 :-

1. Some applications for deficient copies preferred by 5 accused persons, separately. CBI sought time
to remove the deficiencies. Also, A-16 has been ordered to be reserved as the person who earlier
received summons informed the Court today that he was not authorized to accept summons for the
company. Also, to expedite the matter all the accused persons were directed to collect a soft copy of
the entire file from the Ahlmad at the earliest so that the deficiencies, if any, qua the relied upon
material can be taken care of and, on the next date of hearing qua the unrelied documents, if there is
any deficiency, it shall be taken care of. A short date of 07.08.2025 has been fixed for service and
removal of deficiencies.

After filing of initial chargesheet on
18.10.2019 and summoning of the
accused persons, supply of copies,
disposal of applications u/s 207 Cr.PC,
due to pending investigation the matter
got delayed and the supplementary
chargesheet has been filed after more
than 5 years, recently on 14.05.2025 in
which additional accused persons have
been chargesheeted, practically bringing
back the stage of the matter back to initial
stages of supply of copies/ scrutiny. In
the supplementary chargesheet also it is
still mentioned that investigation is still
pending on the aspect of LRs sent to
overseas to different countries. Also,
Documents of this file comprises of
approximately 8,000 pages.
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) Special Ju (CBH)-09
(MPs / MLAs Cases)
CNR No. and Cause title Nature - Penal statutes No. of accused | Whether accused is Datgofe A\/‘gnue Daegprrdkinigt,
Sl Whether State case, complaint involved sitting or former institution New D%o}gpizance
No case or closure report MP/MLA &
DLCT11-000207-2020 Complaint case U/S 3 & 4 PMLA 10 Sitting 25.08.20 24.03.21
ED MP
4 ED
Vs
P. Chidambaram & Ors.
(Related to INX Media Case)
(CT Case No. 08/2020)
Date of | Present Detail of prosecution witnesses Statement of accused Detail of defence Date since when Whether there is any stay of proceedings Whether any interim | Expected date of disposal of case
Framing | Stage - witnesses matter has been | ordered by superior court, if yes give detail | orders are existing in
of Whether recorded or posted for final the matters
Charges not arguments
Witnesses | Witnesses | Witnesses Defence | Defence
cited dropped | examined witnesse | witnesses
scited | examined
Charge | Inspection 100 N/A N/A No - - N/A Although there is no express stay, but Yes- Disposal within two years
s yet to | of unrelied Main-82 one of the accused has challenged the after framing of charge.
be |documents | Supp-1-18 further proceedings before this Court, Documents of this file
framed | and under Crl. MC. no. 9270/2024, Comprises of approximate[y
thereafter whereby vide order dated 03.04.2025 15,000 pages
arguments Hon'ble HC preponed the matter ’ '
on charge before it to 18.05.2025 and this Court
was asked to fix a date after that date
before Hon'ble HC and subsequently
on 13.05.2025 the matter before
Hon'ble HC stood adjourned to
13.08.2025, and wherein interim
orders were directed to continue.
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Note:- In terms of order dated 21.12.2023 passed by the Hor%glésﬁé

fefrera fae
DIG VINAY SINGH .
Special Jutgs (PC Act) (CBS)—G&(
(MPs | MLAS Cases) )

‘{@u’y LIS

vs. Union of India & Ors.” below mentioned points have been added.

istrict Coutt,
]!fﬁgs;?ﬁtﬁelhi in W.P. (Criminal) No. 1542/2020 titled “ Court on its own motion

Short Summary of the work done in the case
during the month

The Action plan formulated and the steps
taken for expeditious disposal of the case

The specific reasons, if any causing delay in
disposal of the matter

(Matter was not listed in this month)
# On Previous date of hearing 23.05.2025 :-

1. Matter had to be adjourned to 19.08.2025, in view
of the order of Hon'ble DHC dated 03.04.2025 &
13.05.2025 in Crl. MGC no. 9270/24 which is still
pending before Hon'ble DHC and listed for
13.08.2025, and wherein this Court was asked to fix
the matter after the matter is heard by Hon’ble DHC.
Meanwhile, regarding service of A-3 & A-4, who are
overseas companies appears to have been not
served and clarification has been sought from DoE.
Note:- 01 Misc. Application was disposed of.

The order dated 24.03.2021 whereby the cognizance
of the alleged offences was taken by this court, has
been challenged by A-1 before the Hon’ble High Court
on the ground of want of prosecution sanction under
Section 197 Cr.PC. Also, documents of this file
comprises of approximately 15,000 pages.

»
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.. .DIG VINAY K:'c' G
) Special Juags (M0 Ad) {09
) (MPs / MLAs Cases)
Sl CNR No. and Cause title Nature - Penal statutes involved | No. of accused | Whether accused is | Date'orfnStitation U’SIBQe"c{fv}Hﬁing
No Whether State case, complaint sitting or former New Dsthi cognizance
case or closure report MP/MLA
DLCT11-000837-2019 CBI-PC Act Sec. 07,12, & 13(2) riw 18 Sitting 19.07.18 27.11.21
5 (2G Spectrum Case) 13(1)(d) PC Act MP
CBI
Vs
P. Chidambaram & Ors.
(Related to Aircel Maxis Case)
RC 22(A)/2011/CBI/ACB
(CC No. 205/2019)
Date |Present Stage Detail of prosecution Statement of Detail of defence Date since | Whether there is any stay of | Whether any Expected date of disposal of case
of . witnesses accused - witnesses when matter | proceedings ordered by | interim orders
Frami Whether has been superior court, if yes give |are existing in
ng of recorded or posted for detail the matters
Char not final
ges arguments
Witness | Witness | Witness Defence | Defence
escited| es es witnesse | witnesses
dropped exag"'“e s cited | examined
Charg | Service of 3 out of 18| 70 N/A N/A N/A N/A N/A N/A -Yes- -Yes- The case relates to 2G spectrum offences.
eyet |accused persons is yet to| The file is voluminous running into several
tobe jbe done, as those 3 e pradecessar  Gount thousand pages. Also, 3 accused located
fra&”e 28;?:::3 a;en . Ioctarrzg g;?:?:?;d Gl g?'os‘zc::z;t;?; out of India are yet to be served. Also, order
processes not  received doeuments by OF o AL, of Fhe_ predecessor Court fo.r supply of
back  through  proper but W Gd MG no copies is presently stayed and till the above-
channel. Qua others the 9513/2023 .referre d b. mentioned stages are crossed, it is difficult
case is at the stage of CBI that o dp i y to have a fair assessment of the time likely
supply of copies as ordered i 3 ané e;heaSNDeOeﬂ to be consumed in the trial of this case and
by ~the  Court,  but : : therefore, presently no time can be
clr alleng"“dhby %B[' wherelg ?nggezozl-ggh Court s estimated. Documents of this file comprises
::ya:-lg:ft:; Da:C a0 Slego Vo : of approximately 15,500 pages.



























































































